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1-r'6  .6.96. 
	 Counsel for the applicant : Shri Sudama Pandey. 

Heard Shri Sudama Pandoy , the learned counsel 

,. 
for the-applicant - on the questifl of admission. 4dmit. 

'J 	 Issue notices to the reaponden.tareturflable within six 

weeks. List this case on 18.7.96 for hearino. 

/casf 

2/19.7.96 

Respondents. It this case be placed before 

Dy. Registrar on 12.9.96 for completion of 

pleadings and for puttingup the case for hearing 

as and when this will be ready. 

1 

N.K.Vera ) 
èmber (A) 

3/12.9.96 . 	* 	Shri. S. P. Sinha, •Dy. Registrar Inchage. 

- 	The learned counsel for the applicant is present. 

Respondents are unrepresented. W/s has not been filed as y 

Put up on 10.10.96 for filing the W/s. 

S. P. Sinha 
PKL 	 Dy. Registrar I/C 

(N.K. Verma) 

1ember () - 

Counsel for the applicant .. None 

counsel for the Respondents .. None 

Shri Sudama Pandey, learned counsel 

for the applicant is not well. None for the 



4/4.11.96 

PKL 

5/9.12.1996 	* 

MPS. 

Sri. M. L. Paswan, Dy. Registrar. 
S... 

The record was put up today, it should have been put 

up on 10.10.96. The office Is directed to I ist the case 

in due date in future. 

The learned counsel for the applicant is absent. W/s 

has .not been filed..Let9.12.96 	fixed for filing the 

- 	 .•_ 	9 	 / 

( M. L. Pa swan;) 
Dy. Registrar: 

None for the parties. W/s has not been 

filed. Put up on 20. 1. 1997 for filing W/s. 

N.L,Paswan ) 
Registrar I/c 

The learned cOu.ns el for the 8pplic: nt Is 

resent. W/s has not been filed as 	t. Put up on 

02.1997 for filing W/s. 

( Sp$j1ija ) 
Dy.Regjstrar I/c 

Shri S. N. Choudhary, ppoxy counsel for Mr. Suama 

Pandey is present for the appl1cat. None• for-the' 

respondents.. W/s has not been fi]d. Put up on 4. 3. 1997 

or f i ling W/s a s a last chance. 

(S. .Sinha ) 
Dy.Regjstrar I/c 



O.A. -297/9.6 

I 

8/4.3.997 S 
	 None for the parties. W/s has not been 

filed so far though sufficient time was given 

to-the respondents. 1n the circumstances ,let 

it be listed beforethe.Hon'ble B ch for direction 

on 21. 3. 1997. 
	

(P 

P.Sinha 
Dy.Regi$trar I/c 

21.3.07. 	W/S has not been filed so far. FOur weeks and 

no more is alLowed for the same. Rejoinder,- if any, 

may be filed within two weeks thereafter. List it 

on 8.5.97 for direction. 	 . . 

VA 

10/08.05. 

SIJH 

N.N. Mehrotra) 
- 	 - 	

. 	 V.jcechairman 

Shr 1 S. Pay, counsel for theapplicant. 

.Theleamed counsel for the resporents prays 

for three weeks time to file reply. Allowed. Rejoirxier 

- . 	 may be filed within two weeks thereafter. 

List on 28.07,1.997 for airection. 
\J\J . 

	

(K. Muth u Kxnr) 	 - 	 • 	(v .N N .mehratra) 

	

Member(A) . 	 - 	 vice-Chairman 

/s not filed so far; Four weeks further time 

is allowed for"the same. ejoir1er may be filed within two 

weeks thereafter. - 

List for direction on 10.09,1997. 

(V .N.Mehrotra) 
Vjce-Chairman 

12/10. 09.97 

SK3 

%/s has 4 been filed on behalf ofthe 

respondents. Thet learned counsel for the applicant 

however, states that he has not been served with a 

copy of the same. The learned counsel for the respon-

dents shall serve a copy on the learned counsel for 

the applicant who may file rejoinder within a week 
as stated by the learned counsel for the applicant. 

List on 16.10.1997 for hearing befo S1. 

	

~oj 	 (v.N.Mehrotra) 

	

Nember(A) 	 . vice-thairman 



13/16.10.97 	Shri S.Pandey, counsel fOr the aooli!ant. 

None for the r espondents. 

List on 11 .11 .1997 for heari. 

- 	 .Mehrotra) 
SKJ 	 vice-Chairman 

14 

	

1..1.11.97. 	 List on 	15.1.98 .for'herjng. 
CM 

tj(_t r 
AA L1 

V.N. rehrotre) '  
ce-cairm , 

5/50.98 	List on 17.02.1998 for .hearing. The name of 

hri P.K.Verma should not be printed as the cunse1 

for the res pondents as he is not appea rinon beha if 

of the respondents in this case. 

V.N.Mehrotra) 
Vice-Chairman 

1/17.02.98 	None for the parties. 

H 	 List on 28.04.1998 for hearing. 1 

M 
SKJ I 	 Vice-chairnan 

	

17/28.04.98 	List onO9.07.1998 for hea j  

. 	(V.N.Mehjtra) 
SKI 	 Vice-chaizman 

: 	
••,.: 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAf.I 
PATNA; BENi7PATNA  

Order Sheet 
.... .... 	 Application No .... ... .0/9 	... .... 199 in... 	...... ., 

Applicant (s) ... ............ 	.......................... . Respondent (s) .................................... .1.. 

Advocate for Applicant(s) ........ ,.. Advocate for Respendent (s) ...................... 

Note of Resistry 	 Orders of the Tribunal 

18/9 .7.9 	 Shri Sudama Pandey, learned counsel for 

the applicant 

None for the Respondents. 

We find that Shri P.Kráf. is counsel 

representing the Repondéñts in the case, but 

his name is not mentioned in the list. List 

the case on 24th August, 1998 before a Single 

Member Bench with the name of Shri .K.Sara 

learned counsel for the Respondents. The naJ 

of Shr P.X.Verma' arid Shi P. Kumar havirài, 

been mentiotied trdv 	l- 	14c- 

S1. 

H 

- - 	-- - -  

L,R.K, Prasad ) 	( V.N.1'lehroera ) 
Member (A) 	 Vjce-Chajrii-an 

I. 

19/2 4,08.98 None for the applicant. 

Shri 	Kurnar., counse'. for the respondents. 

Li,p9.1.g98 for hearing. 

-. 

. 	(L.R.K.Prasad)" 
Merrber() 



At the ruest made on behalf of the 

'learnédcounseI for the applicant, list it 

for .hearingon 28..12.1998. - 
70  

( L.R.P.prasad ) 
Member (A) 

L 
21 I 14.12.98.. 	Shri Sudama Pand, the counsel for the applicant. 

List it on 11.1.99 for hearing within first four case,  

in view of the utgency explained by the learned counsel 

for the.applicant.. 	 . 
C- 

	

I 	- 

(L.R.K. PRASMD) 
P1EM8ER (A) 

	

1999 	Shri Sudama Pandey, coursel for the applicant. 

List it on 8. 2. 1999 f oF hearing as part-heard. 

/ Lakshman Jha' ) 
ME3. 	 Member (ii) 

	

02.99 	Shri S..s.r2ey, coun1 Lor the applicant. 

ihe 	J• rn€i- 	iig Co-  'L appearing on behalf 

of the Sout1- 	Rly. is said to have expi red. 

. 	Tjiere.iS 	 represent respondent. The case relates 

to famil 	ion to deceased employee of the Raiways.. 

- 	and is 	for hearing as Part-Heard se. 

t it be listed for hearing on 12.04.1999 with. 

iT 	•ion to'General Manager.. S.E.Railway,to take 

saryx steps in the matter of engagernt of coun-

sitive1y by next date failing which case may 

ard exparte. 	 • 

S K.J 
	

(i)hman Jha) 
Member(J$ 
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24/12.4.199 

VflT1O 

25/10.5.99 

AKJ 

26.1 

/CBSi 

Orders of the Tribunal 

	

0. A. 297/96 	 . 

Shr). Sudama .Panctey, counselfor the apt51aat. 
Shri G.chatterjee, counsel for theespn4 

Heard the learned counsel for'qit: p.j 0  
Arguments concluded. The learned co\JPl for th tn 

respondents prays.., for time to seek instruct ions 

from the department. As prayed for, \rç, weeks 
time for the same is allowed. List i 	haring 	3 

on 	10.5. 1999 as part heard 

Es 

\ ( Lakshrnan Jha ) 	 ( L. R. 
Member (J) Member, 

Sh, Sudama Pandey, Counsel for the applicant. 

Sh. G.Chatterjee, Counsel for the respondents. 

:. 	\1' 
j-d.th "cut's. fo.. the parties. ArgIfleflts rk -' 

onc1uded, List it as 'part heard on 1.7.99 	. 

• 
(Lakshman Jha) 	' 	(L.R.K.Praad) 

	

Member-J 	 Member-A 

1.7.99. 	Since this is a part-heard matter, let it be 

listed on 27.7.99 for hearing before the approprits 

Bench. 

.. 

	

(L.R.K. PRASAD) - 
	

(S. NARAVAN) 
11LIIBER (A) 	 S 	 VICE-CHA1R1lAN 

.1' 

/ 



ç 

Shri S.?anYs COUflS1 for the. applica. 

2 7/27.07.99 for the respondents. counsel 
Sh. 

a part..hear. 	matters 	let it' 
Since ths 

	is 
Bench on 25.08.199 

approPriate be listed before thes> 

for hearing. 

(S.NarayarL) 
V ice - 'ia irman 

ienbe r (A) 

counsel forthe appliCar. 
28/25.8.1999 	Shri$Uda 	Pandey, 

for the respoefl. 
Shri G.Chtt)e!a COU' 

On therequest of the learned counsel for 

the applicants list 
it for hearing on 	1.10.1999 

herd. -. as part 

0911// 
 Jha (La)5hmafl 	) ( 	RK.P 	sad L.. 	

(A) Merrer  
Member (J) 

29/i1.1C.99 

	

Sh. Sudama Pandey, counsel 
for the applicaflt 

Sh. G.Chatterjee, 
counSel for the respofldeflt5. 

Sh. Pandey st'ateS that he will be able to gt 
• cetifiCate for the applicant 	jthifl 

the succession 
the competent 	uthoritY. - He -prays  fox 

one month from 
on the reest.de  

adjournment for this caSC, 
26.12.99 

by Sh. Pandey, 
list it as part-heard on 

for hear '  nd passing of final order. 

y 
AKJ 	 (L.JHA). 

MEMBbR(J) 
F1BER() 



2WZ92L 

30/27912.99 Shri Sudama Pandey. &oarned counsel for 

:j 	the applicant. 

DS is not• avaIlable. List it for 
hearing on 25.1.2000 as part-heärd.' 	' 

• 	
• 	 cr-1'-' 	4- t (' I 

(La1C8hn1nJha) 
SRI( 	• 	• • 	• 	 Member(J) 

A 

'V 



3.A. 297/96 

31 
25.1.2000 

CM 
Shrisudarnapandey 	.. Counsel for the applicant 
hri-G. ctaterjee 	.. 	counsel for\the respondents 

Heard the learned counsel for the parties. 

The applicant has flied this 0.A. seeking following reliefs ;... 
(1) 	The respindents be directed to .arrange immediate 

payment of all retiral bnefits with 2W interest 
from the date of death ofthe husband of the 

applicant till the date of payment. 
cost of iItigtion. 

2. 	This applicajon was flied in jun 1996. The applicant 
is stated to be widow, of Late Parmeshwar Shahu, Ex-paxcel 

Hamal, Comrnerc1al/ata, S ... Raiiway,Tatnagar, The husband 
of the applicant, who was Railway employee, died on 
18.3.1994. Thereafter1  the applicant has been sending 
repxesentations to concrned authority for payment of 
family 	 but there was no positive 
response from the respondents. on the other hand, the 

respondents have stated that after the death Of Railway 
set vant, various appIicatioi frme were filled in by 
the applicant. At the time Of scrutiny, it revealed that 

the deceased Railway employee left behind two widows and 

five' cIildren,as per 'idehtification-cjm4iejshjp_cüm_ 

guardianship. The applicant also submitted a deed Of 
agreernént between the two wives. It revealed that the 
deceased employee had filed a floination under Group 

Isurance $cherre on 23.5.1983 in favour of Smt. Asha Devi, 

declaring the relationshIp as wife. As there was a doubt 

in the matter, the Railway Administration was unable to 

déntiy the7 regal hei of the deceased employee as well as 
the claim of the applicant. ghe was advised on 27.6.1995 

to submit evidence obtaining permission from Railway before 
Second marria.ge . on 25.5.1996,the applicant was advised 
o submit succession certificate. A Copy of the Same was 

also addressed to Smt.Asha Dcvi. It is admitted by the 
respondents that the widow of the deceased employee is 

entitled to family pension following the death of Railway 
employee. But such family pension and other,  dues can be 
paid when the issue regarding legal heir is decided by 
a Court of law. 



in pra 10 of w.s. the respondents have stated 

that the marriage to'\second wife, Asha Devi, under the 

eye of law, is void. it is further stat€4 that in 

view of Section 5 read with Section ii 'of Hindu marriage 

Act,1.9S5, the marriage isvoid 	 Devil 

the second wife, was nrried when the first wife sóna 

.pevi w3s alive. 

During the course of hearing, it is stated by 

the learned counsel fbr the repndentstbat the 

outstanding retiral bénef its of the deceased Railway 

ernp1yee are also held up due to non-production of 

succession èertificate. As soon aS the same is provided 

.cânt, the dues óuld be released without by the ap..41  

any delay. 	... ;• 	 ; 

shri Sudama pandéy, the léarnéd counsel for the 

-ipplfca~tsl has subrñitted today succession certificate 

Succession Case o. 11/ 99) is s'ued by subordinate Judge, 1st 

Barh (aa) in respect h p.p.arnoun 	f Rs:2542/. 

A 04P, copy of the Succession certificate 'i's placed 

in the file. 

we have copsidered the entire matter in the 

light of submissions1 made by, the learned counsel for the 

parties and materials on rord including the 

Succession certificate. Tp view of the fcts and 

'circumstances of the case, as stated above, the respondents 

are directed to settle the pens ionary 	of the 

deceased employee, as admissible, in accordance with 

law within a period of three months from the date of 

receipt of a copy of this order. The api4.cant shall file 

Succession certificate along with the copy of this order. 

before the concerned respoident. for doing the needful. 

with the above direction, this O.A. is disposed of with 

no order as to costs. 

. 	 (i..Jha) 
Member(J). 

(L.R.K.PraSad) 
MerTber (A) 

/ 

(1 


